
Crl. Misc. Case No.240/2021

Present:   Syed Burhanur Rahman, A.J.S.,
Lakhimpur, North Lakhimpur.

27/09/2021

This petition is filed u/s 439 Cr.P.C.  for bail

of accused, Sri Moni Kt. Taye in connection with the Laluk

P.S. Case No.211/2021 u/s 498(A)/494/325/307 I.P.C. 

Heard  learned  defence  counsel  and

learned Additional P.P. of the State.

Learned defence counsel submits that the

accused,  Sri  Moni  Kt.  Taye  is  under  detention  since

24/07/2021 and therefore, already 65 days is lapsed since

his arrest.

As  per  the  prosecution  case,  on

23/07/2021,  the  informant,  Smt Monisha Doley,  wife  of

the present  accused,  lodged the F.I.R.  in  the Laluk  P.S.

alleging physical and mental torture upon her. As per the

F.I.R. on 22/07/2021, at about 5 PM, when the informant

was busy at her shop, the accused allegedly assaulted her

with a sharp knife (dao) in order to kill her and she got

injured on her left arm while trying to save herself from

that assault. 

On  perusal  of  the  case  record,  it  is

revealed  that  Charge-sheet  bearing  No.138/2021  dated

30/07/2021 is already filed by the Laluk P.S.  
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As the investigation is already over and as

submitted by the learned defence counsel of the accused

that the above mentioned accused will participate in the

trial, I am of the considered view that subject to suitable

conditions the accused can be granted bail. Accordingly,

the bail is allowed and the accused, Sri Moni Kt. Taye is

allowed  to  go  on  bail  of  Rs.20,000/-  (Rupees  Twenty

Thousand) with one surety of the like amount. However,

the following bail conditions are imposed:

i)  the accused will  not  abscond and will

regularly appear before the trial Court.

ii)  the  accused  will  not  temper  with

evidence,  will  not  intimidate  and/or  influence

witnesses/victim.

iii)  the  accused  is  to  furnish  a  copy  of

Voter  Card/  Aadhaar  Card  or  any  other  tangible

government  document  portraying  his  photograph  and

address.

iv) violation of the bail condition will make

bail liable to be canceled.

The  bail  is  hereby  disposed  of  in  the

above mentioned terms.

Return the case diary / status report.

Addl. Sessions Judge (F.T.C.),
Lakhimpur, North Lakhimpur.




